TN THE C ENTRAL ADMINISTRATIVE TRIBUNAL,PRINCI PAL BESNCH,
NEW DELBI.

0.RsN0,006 Of 1989 . Date of Decisions /) 6.-9%

Vijay Kumar Pathak &auother..........Applicants.

Versus

D=1lhi Administration & others ¢.....Respondentss

CORAM ¢
Hon'ble Mr.3.R.Adice,Member{a)

Hon'ble MreJ.P.Sharma,MEMBER(J)

For the a prlicantss Shri Mahesh SriVastava,Coﬁnsele
For the respondentss. Shri P.P.Khurana,Counsel,

JUDEIENT
(By Hon'ble Mr.S.R.Adice,Member(A).)
The principal grievance of the applicant Shri
Vijay Kumar Pathak and one other is that the respondents
called for names for the post of labourers which is a/
vl

non-technical post from the Employment Exchange Pusa, /WA

in which only skilled persons are to be registered,

instead of from the employment exchange at Kasturba
P lid A

Gandhi Mzar'gAin which the applicants and other unskilled

rersons were registered, The applicants have,therefore,

prayed that the respondents be restrained £rom making

any appointment out of the list of names recommended

- . . AT
by the Employment Bxchange Pusaltw R/ .

2. We bave teard Shri Mahesh Srivastava-laamed
counsel for the applicants and Shri PePsKhurana-
leamed counsel for the respondents.ﬂ‘ We have also
perused -Ehe averments made in the application as well
as in the counter-affidavit, and have also examined

the other material on record.

3. From the .Identity Card of the applicant Shri
Ashok Kumar Pathak,Amnexure-D of the O.A., it appears
that the applicant was registered in the Employment

Exchancge at Kasturba Gandhi Marg on 18.2.83. The
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registration was subject to regular renewal but it
appears £hat the card was not; renewed after February,

1987, although the application was filed on 26.4.89.

' Thus, the cémpetence of the applicant to file this

_application before this Tribunal itself is in severe .

doubt, Slmﬂ arly in the case of applicant Vijay Kumar
(Annexure-B)

Pathak also, the Inentlhy Card/ shows that he was

registered on 30.5.83 but there was nothing to indicate

that the registration was renewed beyond May, 1987, and

hls competence to file this appla.cal:ion before this

fm,/}:: i
Tr:.bunal/ comes ko severe doubt

i

4, That apart, from the requisition-form for
notification of the vacancies itself, it appears that
the posts to be f£illed were described as Mazdoor{against

tradeémen) and the essential ‘qualifications requ:.red

we res - -
a) Miadle .
'b) Two years experience as Auto-electrician/
. Blect/Automobile/Machine shop.

5. "~ No doubt, in the Ministry of Defence's

Notification dated 7.1.88 publisied in the GazettejQ
the recruitment rules for the;. post of Labourer{Mazdoor)
prov:Lde that essential qualifications are 8th Class
‘pass or An‘nﬁd Forces Personnel/Ex-servicemen in the

appropriate trade and Grade at minimum, but the

re Spondeﬁts have argued that their requivrment was for
skilled ‘labour-.and hence they prescriked two years®
experience qualification as essential. The respondents
have g& péinted ~out that the Recruitment Rules,

notified by the Mlnistf_y of Defence on 7.1.88,0nly

"refer +to the educatlonal quallrlcdtlon i.e. 8th Class

pass and are silent about other qualifications. Where the

rul@s are 51lent about the other qualifications, the

remaondents are well w:LthJ.n their right to provide for
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an additional e xperience qualif ic; ion in advance to
educational qualification, particularly having regard
to the need for improving productivity and efficiency
in the Bxsx Workshop. LIt has been pointed out that
the vacancies had arisen in the Workshop where motorise
transpofc, tanks and aimmements are serviced and ketter
results will definitely be obtained if middle pass
persons with some experience are recruited as Skilled
Mazdoors, instead of rersons with noe xperience at
all. Tﬁe' respondents have pointed out that a similar

case had been £iled before the Senior Sub-Judge,Delhi,
fuho AN

Al A refused to grant any relief to the applicant

and even in the :mpea1 the order of the Sub=-Judge was

wphetdy .t

6. It is not dem d that skilled lébour is not
registered in the Katurba Gandhi Marg Exmployment
Exchangé and the Employment Bxchange Pusa is the one
which iegisters the candidates under skilled labour

in Delhi. Under the circumstances, if the respondents

'3

placed a requisition with the Employment xchange Pusa
to fulfill their requirements a gainst postsof skilled

labour, we see no reason to interferewith the sames

Te In the result, this application has no merit

and it i s accordingly dismissed, No costss

\g (&_m\,w\c*v._?
(J-Ro. '!J PQDH‘%P&‘QA)
MEMBER{A) ' MEMBER(J)
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